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SHRIMATI SUMITRA G. KULKAR-
NI: Sir, it is a matter of the death of
four persons.. If the drilling rig is intact,
how is it that nobody can rcach it and
they had to land four miles away?

SHRI Z. R. ANSARI : The helipad was
damaged.

SHRIMATI SUMITRA G. KULKAR-
NI : Four persors have died, but crew
were not huri. There is some copnzction
between these things. But the guestion. | .

MR. CHAIRMAN ; All these matters
will be made clear after the =aguity is
over. They are going to get the Report
and it will be placed before the House.
They are not going to_hide anything.

SHRIMATI SUMITRA G. KULKAR-
NI : My question was, what was the
damage. And if there is no damage,
then ...

MR. CHAIRMAN :
mated. Who knows it ?

It is not yet asti-

ANNOUNCEMENT RE-RESIGNATION
SHRI UMASHANKAR DIKSHIT

MR. CHAIRMAN : 1 have to intorm
Members that I have received a letter
from Shri Umashankar Dikshit, a Member
representing the State of Uttar Pradesh
resigning his seat in the Rajya Sabka. I
have accepted his resignation with effect
from the 10th January, 1976.

THE INDIAN RAILWAYS (AMEND-
MENT) BILL, 1976

THE  MINISTER OF RAILWAY
(SHRI KAMLAPATT TRIPATHY) : Sir,
beg to move :

- 2

|
Indian Railways Act, 1890, be taken into |
consideration.” j
f

i

This Bill seeks to 1eplace the Indian
Railways (Amendmenty Ordinance, 1975
which was promulgated by the President on
the 15th September, 1975.

Experience has shown that at iimes and :
in certain areas goods are not promptly un-
loaded from the railway wagons and are
not promptly removed from the goods-
sheds, There is a tendency on the part of |

the traders to wse railways wagons and

[ RAIYA SABHA |

! down in these sections is

! terest of genuine trade.
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goods-sheds as warehouses. The conges-
tion in goods-sheds results in detention to
wagons in the yards. The congestion in
the serving yard further sets in motion a
chain reaction of hold-up of :oaded wagons
en route and restrictions on fresh bookings.
Moreover, and more important, non-
removal or slow removal of goods from
stations may also result in scarcity of these
goods in the market, Unsocial elements
try to create such an artificial scarcity.
This House has expressed concern in the
past about such accumulation of goods and
wagons at important rail terminals.

[The Vice-Chairman (Shri V. B, Raju) in
the Chair]

The normal procedure for disposal of un-
claimed goods is laid down in Section 56
read with Section 55(2) of the Indian Ral-
ways Act. Compliance of procedure laid
time-consuming
and takes at least four to six weeks before
goods can be auctioned. The existing law
also does not empower the administration to
dispose of goods, even the essential commo-

! duties, otherwise than by public anction.

The Bill now gives powers to the Central
Government to notify certain stations where
goods can be disposed of more speedily, if
the same are not removed within even days
after termination of transit. The Bill con-
tains adequate safeguards to protect the in-
Special provision
has been made in respect of essential com-
moditics. If any special commodit'es remain
undelivered for more than seven days after
termination of transit, the Central Govern-
ment or the State Government can direct the
raitway administration to transfer them to it
or to such agency, cooperative society or

| other person under ifs control on payment of

fair price. The owner of the goods is entitl-
ed to receive the price or sale proceeds of
such goods after payment of charges due to
the Railway administration,

The scheme does not hamper normal trade
in any way and is in the best public interest,
The special procedure laid down in the Bill
does not apply to all stations, but only to
a few notified stations. At present only 14
stations have been notified. The powers con-
ferred by the Bill would be invoked only to
deal with abnormal situations when the
wagons are misused by some persong as go.
downs,

The question was proposed.
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SHRI SANAT KUMAR RAHA (West
Bengal) : Mr. Vice-Chairman, Sir, we are
discussing today the Indian Railways (Am-
endment) Bill, 1976. I welcome this Bill,
but T must say that it is an overdue and
belated Bill. Why was the Government,
since 1972 when the other amendment was
passed in this House, keeping silent for three
long years ? The Railways could have earn-
ed much more revenue. Sir. in our country
there are traders who are interested in the
bus ness of scarcity and superprofits, So long
businessmen of this type have been using
railway wagons as warehouses at the cost of
Railway revenue. I would like to know from
the Minister how much loss the Railways
have incurred on account of this. Sir, not
only the traders, but [ should say, some
Railway employees are also involved in con-
niving with the black traders who are deal-
ing in black trades. At many stations, there
are traders who always make deals with
some Railway employees. In spite of the

weeding-out campaign, there are some €m- !

ployees who are in connivance with such
black traders. The amendment of 1972 re-
garding reduction of the period from 30 days
to 7 days for taking delivery after the termi-
nation of transit, did not work. The Minister
has already said that. And it did not help
in effectively dealing with the problem. That
has also been stated by the Minister and in
the Statement of Obijects and Reasons. Since
then 1973, 1974 and 1975 have passed. Why
didn’t the Railway administration come in
time with this sort of Bill 7 Sir, there is an-
other thing. Sometime back we passed an
increase 1 the rates of wharfage. What
about the increase in revenue of
Railways since the passing of that measure ?
I think these losses—losses in pilferage, theft
and black deals of traders—will come to Rs.
100 crores per year. T have calculated it on
the basis of the literature of the Railway
administration.

Sir, the Railway administration has failed
in its task of increasing its revenue. The
Railway administration is always in the red.
Tt is going to be liquidated if it goes on in-
curring losses from day to day and takes
money from the Central Government and
pays dividend and increases its rates vear
after year. This is the situation of the Rail-
ways. Who is responsible for that? Ulti-
mately the Minister is responsible.

[12 JAN.

the |
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I would also like to say that I do not
' find any sort of constructive criticism
about the Railway Board and their activities
from the Minister or other authoritizs.
Their activities should be corrected. There
is lot of scope for correcting them.

Under this Bill there are special pro-
cedures for auction, I welcome it and
would say that such procedures should be
taken up seriously so that the revenue of
the r1ailways is augmented, These pro-
cedures will operate in 14 stations which
have been notified by the Government.
During the period of operation of this pro«
cedures. [ think small businessmen will be
harassed. There is provision for registered
notice before the auction. 1 would like
to know whether the registered notice will
reach the cons gnee within the limited
period of 7 days. If not, what would be
his fate ?

In the name of social burden, railways’
have been incurring losses. I say that there
should be a proper and rational definition
ror this term ‘social burden’. We bave
talked in this House that bamboos are
being supplied to big monopolists for
manufacturing paper in the name of so-
Ucial burden. This is not social burden.
i 1 want a proper definition from the Minis-
ter for this term ‘social burden’. If some-
thing is done really for the sake of social
burden, then people will bear anything.
But that must be really for the welfare
of the society. In the name of social
burden if wagons are allowed to remain
idle or wagons are released after taking
bribes or if wagons are allowed to use as
warehouses, then we wil oppose it.

The wagon industry is in a very bad
shape. Governments have orders for sup-
plying 14,000 wagons. But the Railway
administration has suspended the wagon
industry resulting in the stoppage of all
ancillary industries concerning the railways.
The manufacturers of wagons have their
own grievances that the Railway adminis-
tration do not supply axle box and th;_@_l
sets in time. So all these are kept idle
in the godown. Wagon business is a huge
operation in the Railways and the traders,
manufacturers and some important rail-
way employees are involved in this. This
i wagon business from top to bottom should
ibe streamlined so that corrective measures
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IShri Sanat Kumar Rahal
are taken in the wagon manufacture,
wagon supply and goods traffic. ‘

Wagon demand abroad is increasing. I
think our Railways can easily meet
per cert of that demand., OQOur domestic
demand is also increasing. From the brief
statement given by the Minister, I find that
the number of wagons loaded increased
from 5,90,000 in June 1975 to 6,28.992
in July 1975.

So, the increase has been at the rate of
7.10%. Similarly, wagon revenue-earning
tonnage has also increased by 3.699. Sir,
I shall not go into all these details. But

1 would only like to ask the honourable-

Minister as to why, when our wagon load-
ing has increased, when the revenue-earn-
ing wagon tonnage has increased and when
the demand for our wagons abroad is in-
creasing, the wagon industry, especially in
West Bengal, i being kept in suspense.
This s the question that I would like to
ask.

Sir, this Bill iy a very limited one amd
there is little scope for speaking. But I
would like to urge upon the Minister to
see that these things are seriously taken
into consideration so that the whole sys-

tem relating to wagons in the Indian rail- |

ways is thoroughly overhauled
scrutinised in detail,

and is

Sir, in the name of social burdens, w
had to incur an expenditure of Rs, 169
crores in 1970-71. It was Rs. 282 crores
in 1974-75 and it is estimated that it will
be 138 crores of rupees in 1975-76. This
is the amount for what is called the so-
cial burdens. The rallway administration
is olways taking the risk of incurring loss-
esw.  This social burden will gradually in-
crease and that 1 know, But, again, [
demand that the Minister should seriously
consider as to which kind of social burdens
the railway administration should take on
its shoulders particularly when we are fac-
ing the problems of shortage of foreign
exchange and when we are not enhancing
the export of our wasons abroad. The
tailways can always meet about 30-40%
of the foreign demand for our wagons and

[ RAIYA SABHA ]

30 |
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!this is according to the statistics given m
| the document supplied by the administra-
i tion.

Another thing I would like to mention :
1 find from the rveport that during this
j period of emergency, the West Zone Rail-
“ ways have less goods traffic. On the other
hand, the other Zonal Railways have in-
creased goods traffic. What is the reason
for the West Zone Railways™ less goods
| traffic 7 Though 1 have mentioned the
defects with regard to the whole wagon
svstem. 1 would like to tell that during

this period of emergency, the railways
have made some achievements and they
. have produced some good results. Well, 1

think, the railways must do many more
things in the future, Now that the emer-
gency has given the green signal, the rail-
ways should be out of corruption and
corruption should be completely weeded
out from within the railway admunistia-
tion. Then only we would be able to urge
upon the people morally to root out cor-
| ruption saying that the railways have done_
3 it and are doing jt honestly and sincerely.
| Since the railways are a national asset, we
' the people of this country should seriously
trv of protect the entire rajlway system
which is our national asset.

With thcse words, Sir. T support this Bill.

SHRI NABIN CHANDRA BURAGO-
"HAIN (Assam) : Sir. 1 rise to sneak on
I'this amending Bill. Shii Sanat Kumar
‘\ Raha was sorry for the delay in the intro-
"duction of the Bill. But I welcome it
since it is better to be late than never.

! to be complied with under Sections 55 and
56 of the Railwavs Act, 1890, take much
time and it takes much time to dispose
of the goods .by auction belonging to the
people who fail to take delivery,

[ Sir the various requirements which are
|
{

In spite of the emergency. Sir, the anti-
social 1eactionary traders have not given
up the'r refarious action of exploiting the
situation with the purpose of having better
profits and more and more exploifation of
the special situation arising out of the stop-
page of supply of essential poods. So,
Sir. to put a stop to such activities of the
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profiteers. black-marketeers and hoarders
this Bill is brought forward for the purpose
of making wagons available on every
occasion. ‘This conduct of anti-social peo-
ple not only creates scarcity of wagons
but it prevents other people also to come
forward. So this provision. new provision,
of the Bill will surely, I think, help the
situation and will also put a stop to the
bad deeds of the profiteers, black-market-
eers and hoarders.

The Ordinance promulgated on the 25th

September, 1975, amending the Indian
Railways Act. 1890, provides a special
procedure for speedy _disposal of goods

which are not cleared within seven days
after the termination of their transit. It
also provides that such disposal should be
by transfer to the Central Government or
to a State Government or to an agency
nominated by such Government, in the
case of essential commodities required to
be made available at fair prices and by
public auction in all other cases. The
Ordinance also provides that the special
procedure would be applicable only at such
stations as the hon, Minister has stated.
It will now be applied only to 10 stations,
1 think, by and large, it will be extended

to other stations also when there is need |

for a quick clearance of goods having
regard to the volume of traffic and storage
space available and other relevant factors.

Besides adopting such amendments for
improvement of the situation by preveat-
ing unscrupulous traders, black-marketeers
and profiteers, some other measures for
improving the availability of wagons are
also very badly called for. As Mr. Raha
just now stated, our wagons industry
suffers from not having much encourage-
ment of the Railway authorities. What is
the present position of the wagon avail-
ability ? Wagons position in the country
has considerably contributed to the bottle-
neck of our traffic. On manv an occasion.
the shortage of wagons hoas created arti-
ficial scarcity or has failed to carry the
expected railway goods truffic. 'Wagon
availability for trade is a fuaction of both
physical number of wagons available with
the Railways as well as their turn-round,
that is, the time-lag between wo successive
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loadings of the same wagon. Increased
turn-round will improve things and help

! speadier release of wagons.

Sir, the Indian Railways depend on
. wagons manufactured within the countiy.
iThere is a scaling down in the target of
production of wagons in the railway work-
shops. The Railways had 2! workshops
previously but now the number of work-
shops producing wagons has been decreased
to a great extent. So far as 1 know, only
three workshops are producing wagons.

Only three workshops, the Golden Rock
workshop, the Amritsar workshop and the
. Samastipur workshop. are engaged in this
~work at present. The others are closed.

Sir, what are the figures of wagon pro-
duction in 1974-75. It is observed that
the Railways' requircment of wagons in
terms of four-wheeiers during the Fifth
Plan period, as indicoted in the documents,
would be about one lakh wagons. It is
creditable that there was improvement in
the turn round of wagons. Sir, the Rail-
ways must improve production for the
following reasons: Sir, India is a vast
country, and also India suffers from
diought and flood off and on. The starv-
ing people because of droughts and floods
| need the supply of essential goods. On
| many an occasion. the Railway Ministry
takes the ground that it cannot produce
wagons all of a sudden to meet the needs
created out of drought and flood. But the
Ministry should know that enough number
of wagons are to be made available at the
time of flood or drought, and these wagons
may give a great relief to the people suffer-
ing on account of drought and flood bv
carrying essential goods. Sir, India is a
very big country and it covers hundreds and
thousands of miles. So, to meet the dire

needs at the time of adversity, I think,
the Railways should produce more
wagons.

Sir. the potential of the wagon industry
is revealed as follows : In 1958-59, they
produced 12,500 wagons; in 1964-65, they
produced 27,565 wagons which was the
peak period. But the order of the Railway
Board in 1966 to peg the output at 24,000
came as a rude shock. Since then, the
railway workshops have defaulted in pro-
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[Shri Nabin Chandra Buragohain]

«ducing a good number of wagons which
the country needs. Sir, it is also a very
good thing that we are having exports
tco. It has also to be considered. We
are to cater not only to our nceds but
also to the needs of poor and friendly
countries. It is a good th'ng that India
has bzen able to export wagons to East
Africa, Hungary, Korea, Sri Lanka, Tai-
wan, Burma, Sudan, Ghana, Poland, Iran
and Yugoslavia in stiff international com-
pet.tion.

Sir. from the studies and statistcs, it
seems that the shortage may coninue for
several years. We should mot think of
putiing a stop to wagon export to these
friendly countries because we want that our
friendship with these! countries  should
grow thicker and thicker.

Sir, 1 would like to lay emphasis on
another point. From the records, the hon.
Minister will find that indents throughout
the country are not so ecasily honoured
even now. That means, there is even a
shortage of wagons.

Sir_ this is a very important point, This
was raised in the question Hour also to-
day. Our wagons are the scenes of acci-
dents due to want of repairs to them. It
has been found out that too much cor-
rosien of these wagons on rails is taking
place. If damages to them are not re-
paired in time, the result will be that not
only the health of Railway administration
will be adversely affected but there will
be occas.ons for more and serious accidents.

So, I hope the hon, Minister will ensure '

that timely action is taken about the main-
tenance of these wagons (Time bell rings).
Therefore, more workshops for repair
work are nceded in the country.

THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : Please complete,

SHRI NABIN CHANDRA BURAGO-
HAIN : Sir, T hope that these new pro-
visions will 1o a great extent help in
meeting the needs of our time and also im-
prove the wagon avalability.  With these
words. I support the Bill. Thank you.

St AT KT WEY (ITT 97 ¢
ST-ANET "I, [ AAT ST g
W F gwie fag &, wdiaar »

{RAJYA SABHA ]

1
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gdlF €, IT IT 9T T F@IE AN
T FIq1 § fr owa v owrw ot gw
aa=y wfsawm geqr @ fAAe s
F FAITAT & W I AT Ay w4e-
gaar &, 3@ awq dfsg ov S0 fagm
A4 7oy "wigat & fag argw sTfegg
T WX fagas gegg A fR
q(AT %7 T AL FIA )

it avier wat (fagrz) :dfsq
T ar fazelr swrar @Y s e o

i AMIAT Q@ WE X AE
faaes faam =T

SaaTn (s dio dio wrw) : T
ST &t SAT9 A FY AT A@r & | ;W
fa=r 9z FIfw

Wl AT gqE WG A, foa
arg ¥ ferraa Tgr wrgg F Fy 949y
# FI AW & a0 77 fagas seqa
fear mr 2 arfy srd S St
F FTEQEIA TR F JILC AT 7 FT
"% | 93g @A wfusiai 1 a7 dgar
grn fr g fagas & arasy o g9
g #r Tosw g fwoenard gEewr
TEQAT FT WFAT § 1 ag Torgw gt
gt & fF fsa qua qra SwET @
IR 9Y 9gEAr g a1 fwd s
FT AT OgFAT § a8 IA A § q8
F& A% @A & 97 dA wUTET
w1 eI w oA FTEr & A A
M EAF TTIET Wi F g o
arq gaET WaeeT 9T Az @ F@re
M uw A 7 a7 Arfsq = g =1
A fza Fae 9w e FvAr & w
T WEX H AR T AT FEyA 9%
S WIS F NI F g9 gray
WAE ATIT FW F AT T
A AT 2 139 A A T daw
T AT F F1398 F dqAT 77
qUET Ate A frar s g Wi
vEF Az T 7 fer framry
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oy feor s oa® fAgag e
fagz Sfaw &y argear 78 3 f6 O
ag ezt 5% frar sy fsad g
Froazas Ag g 2 1 fee e
¥z fadas | WD T OIER HOA-
a9 THAIE FT WA &1 570 fiv fa-
[FAITHT FT AT A AT ATTLATR
¥ T AT T AL TG AT LA
FRATIA R | T ¢ (F (AT qET
@ad AT uIrsas w=ud & 1A qrd
feq @1 awa @ar =rfgy wieam faa
¥ seeT WA ALY qgAar IW grAd ?
A M FT FE FHAAAT TETR |
ITH YT AW AZ A0 OF WS S
AT AT IAGE T w77 ET & T8 I
#F OWT =Trzae guw MT ATy §
27 I FI GIa=r g1 fF AT IAFHT
AFAT  IWA FT oqvATE g @
at suF fog v9¥ FEIRTT I A
FaT 2 )

A, & AANT WA TA R
F EATT OF fAo9  geq F AR
g FA ArEar g fF 1973 7 fag
qqq  FAEgT aTqdar @z aw
ST FFANT FTGAAT GHT AT IAH
fau T=¢ wAEAe FAT IF GHA HaA
q uarstw fFar wur o1 Wy F¥ ;L
FfHAra 1976 35 I8 WAFT FFHATE
W AT 41 FAT FT CEMNE
sa% faqu efFre fFar mar g1 ooy
% 10 7O TI0 {1 IF I GA TG0
g1 & AR AR 1976 UM a1 8 AT
41 FUT FTOEITT 98T FT 48 FUS
FT feur w0 1 gw AW E ATGET W
aId 2 (51980 aF 5T a5 59 Sreige
FT QAT D ATA FE SOAT 2, TE

TEEAT 48 FUT ¥ 98 1 80 FUT

g wrgm MR wiag gg A
Wrg & 37 999 #1 QU W & fAq
qar 7Er g1 zafan @ aradd Wy

[ 12 JAN. 1976]
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w@zr ¥ faagq wwar g fF T acs
¥ & @F 7 FTGY, TG TE HAFTAT
g1, FaNd & 39 SroFz w1 Arefa-
sfrer QU w39 #1 Fforw AT e,
weqdT 34 @9 Ft agd gfA q @
g1 o3mgd T AT TR G AT
Ffs gefeafreg w30 § & gt
FAET 97 AR TE qWA TET A0
E I

Tw@yr 7 uE fasig wfzrd an
0T | /AR [T 9T AT =7
THGA  FIAT A@AT § AT q F
AT wEe § Wmatfrs #1 ane )

IJqaRTERer (o Fio Fio W) :
A ST, A AT WY T Fwe qT el
T FEI E, AIHT JF e

A\ AT 94T Mg : 39 fAgEw
9T ¥ 47Er "/ Ay w7 @ g arte
gfeq st &1 eara awrEfaT & wroo
g7 T3 Floas 2

e, AT #fEF T g srar
g v HF-fAs 7 g A oqer "
FAT AT TG § | TF TAG BT AT

wrmar 2 5 s 9fzg I o soe
FAN FIT AT G2 9gT FT TET B AT |

UF AT A, A, MTFFA Agar
2 #raoia ¥ (ewfae 7 1 s@F arr E@ew
FT M | UL AET TG IEE oA
0T FTET AT | FME R AEy g4
F FNT AT gF qe9T & 3 Ty
¥ =T g AAw faaw Ao
FE 1A T&r £ gdl AT 7 i
gt Y@y 7 Y ¥ g u%
T ETE 1 3% A w1E wm @ 2
qa7 3 7Y f5FuF 9357 2E A% Tar
FV 3 | AfgT g@l avE qataT
¥ A IT7 9T F 5d § 3T F FH
faa oft qar 7&t famar 1 4 @ qalt o
# faaaa w7 Fngar 2 5 wa
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[sTt ArivaT waTe wEY]
7T F faars $9 A& FEAT & AR
% 95 maw faagT &< avear g O
gl MY g7 § W AE AT g7
¢ fF gl FNq BT oww &
W F ¥ 9T W@ gU § A
qafaT IMd ¥ 3| FFANT & HE F
faw wgu Yy Soafsa #1 gUTE SET
grar =rfgg | werare

sft wreafa faaEt : @FEy, 3
fam ux @ fase ¥ 9g frar mn g
LT FT AU A 7 FFHAT &
ag Z@r wat fF ard wSA grar #wi
foras qTH AT WS SIAT & AT LAl
qT AIY ATH AT el HAAANT AL
FIF AT AE A 1 TSH AT g
& gagT W AT T W ST T
TR % &7 § FWE | eA% W F
2d, arowy Y ¥ T € afsaoww
grz of A & Gl g FLa AT
Mg § IT FT AT HAATS G AT §
A1 IEHT TAT AL AT IEHRT I A
I g Fd-Rlt oF A fyawr
o9 TH WTA FE AFA G, WUIA &
gfy feg frgeont oA E B T Fae
gaq T & fafg & foq smaws
qargy T §F2 AWC # dar F7q,
gar 3 & | gafomer sAifedtsr fom
F T FATE ST FT AT THG 9%
ATALT § AET TEAEAT AT OF THOT

ITHT qETA GI0 T QAT § AT I,

Fr FrAT g7 Frar g W fFET F IaET
AT IS & ag T Ear<@r £
# g ST Ay gmarg ¥agwa g fw
T@ faer FIgWIT A aMC 1 g7 A
ESE IS G H A VI £ G
fadr ¥ ga gFr #F Faarfan #v s
@ off | afew 3 wrae gREd wTAT |
oF G FA fFaT T, 3T ¥ Er §E),
AfF o fear o & AT @l gw
fam S dw zaar 5 swave =1 Ay

[ RAJYA SABHA ]
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ST SN SIE [ ¥ v §oar
TIF WS T W A F O AHA
MR dFe 7 feafa dar w7 237 & warst
FT AT Far FT IXE g S v En
TF & | TEa fag ag fawr oww
qIEAT F®T A wrar AfE arferrde
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IqF gT ARIAE FT SEW@ § WL
7 ag geAT 3 AreaR, fF g @y
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@ faw g gw w% @ qfEaw
T FT ®a (9% 56 T &g =
qC ITEYHT FT ST Q@ § 56-dv0,
Ho o, W Fo W IAW TH
MEST ueree &< faar wmr g Hix
Far ferr mn & fr foad areawm ¥ aw
aatfdr ®1 g afwar & TE #Y
ALIT FI0 | T TW FTHAT 2 159
FT AH AN @I FI @ € 139 F
1< T ¥ Q¥ weT 937 fawwy, faq
& fau =m0 qEam e fF T g
d ud g fr S AN wT A 9y
5 QAT IF 7 ISW ST A |
g geeer & @ @, vaw wnfan
Fl Gar & T, 99 I A o
Fofael &, 3w 7 99 7 FFaqr sred
% v

ENIT 2T F1E I 97 @7 § 98 ¥
TET siedl q fwA San, gRe o @y
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gro dfto ¥ agaw & faw awegT
q qUOEEr &1 W7 fresg frar &
g T FAT TE G & T ST OIEY
ST T qerE, @€ E  § T W
WY FXE F9WF FEAr iz | I
IR SAET T W T fwr St
e @ za%r #1E @i gy qgr
1% aur A @i ¥ 3 9
feegm e & AT @ fawm v 3w
wgA Y W EwrRar 98 21 zEE
fag s @ifre @ & 1 & &
far L faer, 24 aitaw mwewr T
R a1 Fgrars & A Avai 7 AT q49r
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SHRI SANAT KUMAR RAHA

delivery of the postal letter to the consignee
concerned is not made in time, what will
be the fate of that businessman ?
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THE VICE-CHAIRMAN (SHRI V. B.
RAJU) : The question is :
“That the Bill further to amend the
Indian Railways Act. 1890, be taken
into consideration.”

|

I The motion was adopred.

THE VICE CHAIRMAN (SHRI V. B.
{RAJU) . We shall now take up <clause-
. by-clause consideration of the Bill.

Clauses 2 and 3 were addad to the Bl

Clause 1. the Enacting Forimula and 1ne
Title were added to the Bill.

SHRI KAMLAPATI TRIPATHI :

[1 beg to move :
|
[

Sir,

“That the Bill be passed.”

The question was pug and the moijon
was adopted.

!

| SUPPLEMENTARY DEMANDS FOR
| GRANTS FOR EXPENDITURE OF THE
| CENTRAL GOVERNMENT ON RAIL-
' WAYS FOR THE YEAR 1975.76

THE MINISTER OF RAILWAYS
J (SHRi 'KAMLAPATL TRIPATHI) . Sir,
i1 beg to lay on the Table a Statement (in
;English and Hindi) showing the Supple-
| mentaty Demands (January, 1976) for
|‘ grants for Expenditure of the Ceatral Go-
[;vemment on Railways for the year 1975-
76.

I THE VICE-CHAIRMAN (SHRI V. B.
i RAJU ;. The House stands adjourned till
L2 P,

1 The House then adjourned for
[ lunch at one minute past of whe

¢

clock. /



